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NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
T.C.P. t{O.341/ I & BP/NCLT/fl AIMAH/2017

ORDER

Heard and Pronounced on 02"d Mav.2017.

1 . This Petition is represented by Mr. A.S. Tripathi for Petitioner.
$r

2. This Petition- is transferred from the Hon'ble High Court, which was filed

under the provisions of Section 433(0 of the Companies Act.

3. Today a Preacipe is filed duly signed by the authorized signatory of the

Petitioner Company wherein it is stated that the dispute has already been

settled out of Court.

4. The relevant para ofthe withdrawalis reproduced belowfor ready refer€nce:-

" I state that the above numbered petition has been liled by

the Petitioner against the Respondent above named, thereby

claiming winding up ofthe Respondont Company on account

of Respondent Company being unable to pay debts due to the

Petitioner to the tune of Rs.2,62,32,699/-. I state that the

above numbered peuuon has not been served upon the

Respondent company A date. I state that afrer filing of the

above numbered petition and upon company having

approached the authorized personnel and Board ofDirectors

of the Respondent company, the subject mafter in issue

between the Petitioner and Respondent Company has been

settled out of Court. lt is therefore, prayed that the Petifioner

may kindly be permitted to withdraw the above numbered

petition as not pressed for."
5. The Learned Counsel has also placed a Noting on the Order Sheet

that on behalf of the Petitioner, this Petition is hereby withdrawn.

6. The permission of the withdrawal of the Petition is granted. r44
7. The matter stands disposed of as withdrawn as not pressed,

consigned to the Records.

Dated: 2d tlay, 201 7.
,ll.K. Shrawat

llember (Judlclal)
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